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Title: Shrimati Sushma Swaraj called the attention of the Minister of Home Affairs to the Situation arising out of delay in
creation of Telangana State and steps taken by the Government in this regard.
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Madam Speaker, hon. Members are aware of the
circumstances under which the Government of India set up a five member Committee under the Chairmanship of Mr.
Justice (Retd.) B.N. Srikrishna in February 2010. The Committee was requested to hold consultations with all sections of
the people and all political parties and groups in Andhra Pradesh to examine the situation in the State of Andhra Pradesh
with reference to the demand for a separate State of as well as the demand for maintaining the present status of a united
Andhra Pradesh.

SHRIMATI SUSHMA SWARAJ : I would request that a copy of the statement may be given to me also.
SHRI P. CHIDAMBARAM: I have given copies.

SHRIMATI SUSHMA SWARAJ: No, I have not got the copy. That is why, I am saying.

SHRI P. CHIDAMBARAM: I have given the copies.

This Committee submitted its report on December 30, 2010. In its report, the Committee has listed the following six
solutions/possible options as the way forward:
(i) Maintaining status quo,
(i) Bifurcation of the State into Seemandhra and , with Hyderabad as a Union Territory and the two States
developing their own capitals in due course,

(iii)  Bifurcation of the State into Rayala- and coastal Andhra regions with Hyderabad being an integral part
of Rayala-,

(iv)  Bifurcation of Andhra Pradesh into Seemandhra and with enlarged Hyderabad Metropolis as a separate
Union Territory. This Union Territory will have geographical linkage and contiguity via Nalgonda district in the
southAeast Guntur in coastal Andhra and via Mahboobnagar district in the south to Kurnool district in
Rayalaseema,

(v)  Bifurcation of the State into and Seemandhra as per existing boundaries with Hyderabad as the capital
of and Seemandhra to have a new capital,

(vi)  Keeping the State united by simultaneously providing certain definite Constitutional/Statutory measures
for socio-economic development and political empowerment of region - creation of a statutorily empowered
Regional Council.

Following the submission of the report, I convened a meeting of all the major political parties represented in the
Andhra Pradesh State Legislature on January 6, 2011 and requested them to consider the report of the Justice Srikrishna
Committee and form an opinion in this regard.

The consultation process with various political parties of Andhra Pradesh is continuing. A suitable decision will be
taken in the light of these discussions. The Government of India is keeping a close watch on the political developments as
well as on the law and order situation in the State.

Meanwhile, the Chief Minister of Andhra Pradesh requested the Government of India to consider the demand to
delete paragraph 14(f) of the Andhra Pradesh Public Employment (Organization of Local Cadres and Regulation of Direct
Recruitment) Order 1975. Under paragraph 14(f) of the Order, any post of Police Officer, as defined in section 3 (b) of the
Hyderabad City Police Act, 1348 F, is exempted from the purview of aforesaid Order. This implied that Hyderabad City
would be a 'free zone' for the purpose of recruitment to the police. The deletion of paragraph 14(f) would include
Hyderabad city in Zone VI for the purpose of recruitment to the police of the city. The Chief Minister commended the
resolution of the Andhra Pradesh Legislative Assembly dated March 18, 2010 that supported deletion of paragraph 14(f).

After careful consideration, Government has decided to recommend to the President that clause (f) of paragraph 14
of the Andhra Pradesh Public Employment (Organization of Local Cadres and Regulation of Direct Recruitment) Order, 1975
may be deleted subject to the Resolution on the subject earlier passed being re-iterated by the Legislative Assembly of
Andhra Pradesh. The decision of the Government was communicated to the State Government on July 13, 2011 for suitable
action.

The Chief Minister, vide letter dated August 1, 2011, has informed the Government of India that the earlier resolution
of the Legislative Assembly dated March 18, 2010 still holds good and there is no change in the composition of the
Legislative Assembly. He has, therefore, requested that a recommendation may be made to the President on the basis of
the resolution of March 18, 2010. The matter is under active consideration.

The Government would like to make an earnest appeal to all sections of the people in Andhra Pradesh that they
should allow the consultation process to reach its logical conclusion. Meanwhile, the Government would like to reiterate the
appeal issued at the end of the all party meeting on January 6, 2011 that 'peace, harmony, and law and order should be
maintained in the State of Andhra Pradesh.’
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SHRI SARVEY SATYANARAYANA (MALKAJGIRI): Madam, it is not 13 Members. ...(Interruptions)
SHRIMATI SUSHMA SWARAJ : Yes, it is 13 Members....(Interruptions)

DR. K.S. RAO : Is the Leader of the Opposition saying this? ...(Interruptions) Twelve Members of Lok Sabha did not resign.
...(Interruptions) It is wrong information being mentioned here. ...(Jnterruptions)
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DR. K.S. RAO : Hon. Shrimati Sushma Swaraj, 13 Members of Lok Sabha did not resign. Shri S. Jaipal Reddy, Shri
Anjankumar M. Yadav, and Shri Sarvey Satyanarayana have not resigned. ...( Interruptions) How can you say that all the
Members from Telangana have resigned? They are before you. ...(Interruptions)
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SHRI L. RAJAGOPAL (VIJAYAWADA): No, he never said that. ...(Interruptions) He never said that. ...(Interruptions) He
never said that. ...(Interruptions)
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MADAM SPEAKER: You will get your chance to speak.
...(Interruptions)
MADAM SPEAKER: You will get your chance to speak. Let her speak.
...(Interruptions)
SHRI L. RAJAGOPAL : Panditji never uttered those words. ...(Interruptions)
ofterclt JywaT Tt @ stewien Sff, 3 st vl St @ wRer ot @ 24, ... (cuarer)
MADAM SPEAKER: You will get your chance. Your name is there.
...(Interruptions)
MADAM SPEAKER: You will get your chance. Please sit down.
...(Interruptions)
ofterct JyuaT T @ ufda ft @1 us agafda dic ) .. (cmaurr)

SHRI SARVEY SATYANARAYANA (MALKAJGIRI): As rightly mentioned by Sushmaji, Panditji said that Telangana is like an
innocent baby being married to a mischievous boy, an Andhrite. They should live together for long. If this baby demands
divorce, it should be granted. ...(Interruptions)
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MADAM SPEAKER: You will get your chance. Please sit down, Sarvey Satyanarayanaji.
...(Interruptions)
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MADAM SPEAKER: Nothing will go on record except what Sushmaji is saying.
...(Interruptions)
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MADAM SPEAKER: You will get your chance. 32t 2wrr s @ifery amft s o s
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SHRI L. RAJAGOPAL : We want the name of Pandit Nehru to be deleted from the record. ...(Interruptions)

SHRI SARVEY SATYANARAYANA : Pandit Nehru said that. He has compared Telangana with a baby. ...(Interruptions)

(Interruptions) €/ *
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)
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SHRI L. RAJAGOPAL : You can read the speeches of Pandit Nehru available in our Parliament Library. ...
do not know even one per cent about Telangana and you are talking about Telangana. ...(Interruptions)

MADAM SPEAKER: You are getting your chance. You can speak whenever your turn comes.
...(Interruptions)

SHRI SARVEY SATYANARAYANA : They are opposing formation of Telangana State because they have vested interests.
They are playing with the lives of innocent people. They should not behave like this. They are not politicians, but they are
businessmen. They are playing with the lives of our people and innocent people are dying there. ...(Interruptions)

DR. K.S. RAO: You can speak in your own way. ...(Interruptions)
JNEALT FBNGAT : I IS SIS
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SHRI SARVEY SATYANARAYANA : There is a virtual division between Telangana and Andhra. Separate Telangana State
should be created. ...(Interruptions)
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"The UPA Government will consider the demand for the formation of the Telangana State at an appropriate
time after due consultations and consensus."
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"The Government will consider the demand for the formation of a Telangana State at an appropriate time and
after due consultations.”
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The Home Minister Shri P. Chidambaram, late in the night said:

"The process of forming the State of Telangana will be initiated and appropriate Resolution will be moved in
the Assembly. We are concerned about Rao's health. We request him to withdraw his fast immediately. We
also appeal to all concerned specially students to withdraw their agitation and help restore normalcy."
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Telangana will be initiated and appropriate Resolution will be moved in the Assembly. st @ derdicorT ali dfert & ara
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MADAM SPEAKER: 1t is not a debate Shrimati Sushma ji.
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SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): Madam, this is too much. ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : This is not too much. ...(Interruptions) T will show you. ...(Interruptions) Yes, T will tear it
apart. ...(Interruptions) awft s yfery, ... (catmor)

JHERALT FBNCAT 3 34T AN AT B U5 aifefor ardoror 3, s 3Ae 3 aer 1 a1 3, 3 Aot aKd Y@ @2 ATH HS1
oftarclt Jyea razrsit A A AoR wrge 3, aa A ARGA #rcr, A Bt Aol aret w2 311 2 & ... (cuaenor)

ot arprer Ris ot (saflaz, Rag,): s Aol gaik e ordl Ak, A god deral e (aeror) A cilor dia 3 el dler 23
3...(caaeror

ALK HERN : 3 s SIS, A 508 A 3 &) 3 Is o
+..(cETenor)
SHRI ARUNA KUMAR VUNDAVALLI : Madam, there is a small request. ...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): 1t is being converted into a debate. If this is being converted
into a debate, there will be different points of view. But this is a Calling Attention; and the Leader of the Opposition should
confine her points to the Calling Attention; there cannot be a debate. ...(Interruptions)

MADAM SPEAKER: Yes, it is a Calling Attention. Let us retain the form of the Calling Attention. Let us not turn it into a
debate.

...(Interruptions)
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SHRI P. CHIDAMBARAM: The judgment has been stayed. Can you read that out? ...(Interruptions)
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3[eALT FAIGAT + MUY Uit Riore I fore war e, M0 i firere 2@ &Y 3R 3) You cannot have a long debate on this. It is a Calling
Attention.

&€} (caraeror)
oftarcht JyuaT TSt @ reer ardicem, irot A oft are gt @ Roir o1l Agoh... (caeror)
JAERALK FBANGAT 3 3 I SIS, el 3ot Rrerort Aarer Aiom e, a5 Y1 & oRm 3

8€| (czrauror)

oftarelt Jywa T : A safere ol Agell, awdifen st A et g, ama A gt @ Jfore, .. (waror)

3eALT HAXGAT ggf\ +1 oft, 3 oten yferuer 3 eaotepA o yzerra 6w e 3 st 32ft Ren 3 dtron anfdwy amuer Ricrort arRr war
I, ag YT & RN 3) 31 A I Sy

&€} (caaear)

offercht Jywant ¥t @ adicen, A aofl @ Sted W ol Sist of war -



"The Committee travelled beyond the Terms of Reference in its endeavour to persuade the Union of India not
to accede to the demand for Telangana . It is demonstrated in a three-page supplementary note appending to
the note representing Chapter 8."

Iodial ol & w3 Az -8 oile 3| au B2t A S, a8 oite 3 uféRae Aorsric ofve, it Adsuic B i Acer B dierer arclt
fiSt s 3 g 3 oite 3 foram 3 -
"There is a need for ensuring unity among the leaders of the Ruling Party in the State. There is also a need for
providing strong and firm political leadership and placement of representatives of Telangana in key positions.
This aspect was discussed with FM and HM in September 2010. Action also needs to be initiated for softening
the TRS to the extent possible. "
"The Congress high command must sensitize its own MPs and MLAs and educate them about the wisdom for

arriving at an acceptable and workable solution. With the Ruling Party and main Opposition Party being
brought on the same page, these support mechanisms have a higher probability of becoming successful. "

ag olte e & b afif¥en dorsr wfde) afifdn Aorswic B e wear 3 [ agl saor saaQfere dorcar 3, saal fife B Jotear 3 wAen, sifdear
Vgt wad & -

"More disturbing is the suggestion given by the Committee to the Government."

More disturbing is the suggestion given by the Committee to the Government and it reads:

"The print media is hugely dependent on the Government for advertisement revenue and if carefully handled
can be an effective tool to achieve this goal."

aﬁ\a?ﬂ,llsﬂuﬁé%ﬂsmfkasﬁacsAvnmﬁmdﬂhu)éaﬁg,ﬂsﬁmxmldﬂ&n‘ﬁ%mmm&zﬂﬁﬂﬁaﬁ‘fﬁﬁ%ﬁﬂﬁnﬁ!mﬁ
ygolt aaddt & ... (ot

3IERAGT HAYGAT : 311U 3ol aret Jarmer B 32 Ao oy
&€ (cazmer)

oftarclt JuaT YA ¢ AAIGR, AG SORIC 3. (caeer)

3IERAGT HAIGAT : 3O IRT D&l el b uiar firore 3 amofl art 2wimd w2 Is ssefl) uia Brore & a1 3| Mol ader & e, 3mu A Sy
&€/ (caeor)

oftareit Jyea TS : ardce, i anfadt an o areed §) ... (caurer)

JERALT FBIGAT : I STect Aol et e Bifdmey
B€| (caraurer)
SHRI ADHIR CHOWDHURY (BAHARAMPUR): Madam, I am on a point of order....(Interruptions)

MADAM SPEAKER: Under which Rule do you want to raise the point of order?

...(Interruptions)
et JuaAT T @ AGR, A8 SoRic ... (uaurer)
SERAGT FBIGAT : 3T WRIC 3T IS BT Fl TAISY)
€| (craurer)

SHRI ADHIR CHOWDHURY : Madam, the submissions made by the hon. Leader of Opposition should be authenticated by
her....(xmerer)

oftarct Jgoam Tt @ 3 aft MR @ 3 ey s Srvie & ondt 3

g5 sicft oft, ot & anct sfere Juff, awdife asi dvs-AIE B AW A B 3| A SN WD B FIDA 3, AN EATA A D AT IATCHERAE B2 3 J)
ﬁtﬂﬁ%aaf\:ma‘lﬁﬂﬂ?ﬂﬂmm. FrdiGen, 3ma 3 Joot B fere wa 24 3, A St ara waot o W g, I Jorw2 DT et Gaer smeem; fecft
3w Tt 3irRn, rir ommer ardt YgEt em a8 SOl asT deto] Wi oile JlcABCN DI A U fer w2 orm F et AR eSSl MDY UG DI
Joitoll anaell & 34 crsd ot ekt 3 ncarseen Y 30 ferar s 3grars ot agor A U aga AN Akl F P A g3 At 3 vRm F
e o fas aif B grer w1 wron w2 3k ansftafe Az 335, Afdsor cron R @df Az D of s oMY, safere Vo ol favem & solr st Bl
@ o 281 ) Ao Reroh A 32 &y Aol B 2 oI a1 &) 01 A G Gt & 4t et 3, 2N ol eyt R A <xai A a1 oM, At IS
& g 01 3 o & <1 & A P ordl 2 2T g H ot AT, aE WEI| AcioToT Aot A fere 3 oft softar aojo ... (cereIor)

DR. K.S. RAO : Please authenticate that letter.
MADAM SPEAKER: She is ending the speech. Are you ending?
...(Interruptions)

sﬁmﬁgmm:mzamsﬂ,@menﬁsagmﬂmmﬂaﬁi\ RI 3, Ieroft aisficoft A 312 deror foem Sesn Afdvor Ieroft isficsft A
A dterol o1l forem orm, ATAS! B oK) sfere 7 aps aicf} oft, A SeET P o1 YA gL v BrAGer won araddl § b s DA aga A ar,
ara amuat Bt Rsltegror Bt anet Bt 3 Bt diw RBiferze o war [ srea odl 3 A AE Dson 3 Ro F3 Po ol ywon ... (cuawrer) F=
v fordGor w2l 3, 3 Aciololl T et A2 e, As wixdegmre auisic e 3, A-frar e st wifde, g dt Akie Jersdy i amd
fordeor wont et G, .. (caerer)

3reRAGT HXG : S 3, eowarg

€} (caauer)
ofterclt JwaAT TRt v forc, sweer Sft... (cudemer)
sezrer rdYea : Roerar v frere ciott FAwa off?

&€} (cerauer)

Ofareft AT FERIST & YU TT, SR el A aidter Bt eft 75 g St et @ 3@ &, Ior Redl W Rt a2 mwer & st F sndter w2 @ E, sma
TRt c1T$w) B9 2@ Arer S 31 Actonen i freivr don arfdw; Afeper spR F MR i FROR A Rt a6l S e sdter w2 & g dl 3 or A ot
anfter @2 38 § b &3 Aefomon B fere a1zt aret el 3 v snfter el arfdw &3 waen @ifde e & 33 ordl, afew A Acioror wordT 3 xSt
@ fere o1 238 3ot cioll I a1zen ot b & 3 ordl dom) safere F Pt ast B sl wger-asd A v 3rdier won aradt §:-

"Sodhara, Sodharimanulaara, Telangana kosam balidaanam vaddhu.

1gana Ch
It means: "Brothers and sisters, do not sacrifice your lives for Telangana. You should live to see Telangana.
MADAM SPEAKER: Shri Gopinath Munde and Shri Ramesh Bais have withdrawn. Now, I call Shri Gurudas Dasgupta.

DR. K.S. RAO : Madam, before that I humbly request the hon. Leader of the Opposition to certify that secret letter written
by the person who died, which she has read. It is because she is reading the letter....(Interruptions)

off 5 FIGIRRIVT ; 3peiet a1AIGen, A P DGl AEAI ... (cuaenon) 3t srgfaifer &t o). (craeror)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) 3€/ *
MADAM SPEAKER: Shri Gurudas Dasgupta Ji please start. Nothing will go on record.

(Interruptions) 5€*

SHRI GURUDAS DASGUPTA (GHATAL): Madam, at the beginning, I plead for patience, for tolerance and for a consensus on
the issue. I should not be misunderstood. The situation is quite sensitive and explosive in whole of the Andhra Pradesh.
There is division in the political spectrum of Andhra Pradesh.

The Congress Party is divided and everybody knows it. There is nothing to find something unique in it. This happens when
emotions rise very high. Therefore, I plead, please do not put fuel in the fire. I plead let us not fish in the troubled waters.
Nobody will be friend of India if we seek to fish in the trouble waters. I am not saying it to you. You should understand the
implication of it. You are quite an intelligent person.

Madam, it is a sensitive issue. It is an emotional issue. A part of the history has been spoken by her, but there is another
part of history.

MADAM SPEAKER: You have to ask your question.



SHRI GURUDAS DASGUPTA : Madam, you have allowed her, kindly allow me also.

MADAM SPEAKER: She is allowed more time but you have to ask one question.

SHRI GURUDAS DASGUPTA : Madam, I plead you for some time.

MADAM SPEAKER: No. Please ask a question. You ask a clarificatory question. We are not going into the history.
SHRI GURUDAS DASGUPTA : Madam, I plead with you as it is a very important issue. I shall not take a long time.

I only remember the great struggle, the martyrdom of Sriramulu for the formation of Vishaal Andhra. Let us remember him.
I also remember the great struggle of Telangana people. Telangana people fought against Nizam for the land. Therefore,
Telangana is a part of India and has a great history. Andhra Pradesh also has a great history and is a part of India.
Therefore, there has to be some patience and tolerance.

While saying so, I say that it is a well known truth and it is a fact beyond doubt that overwhelming majority of the
people of Telangana wants a separate State. It is a clear truth. Let there be no dispute. There is a complaint that they
were discriminated upon. There is a complaint that when the merger took place, there were certain conditions and those
conditions were not adhered to by the Governments that had ruled Andhra Pradesh. There is a complaint that there is
under-development in that particular area. There is a complaint that temporary arrangement that has been made to
address the grievances of the people of Telangana did not work well. 1t is a part of history.

Therefore, having respect to the emotions of the people of Telangana, having understood that integrity of a State
cannot be maintained by coercion, we stand to support unequivocally the demand for a separate Telangana State. But
there is a crisis in Andhra Pradesh. Please do not mind that a political party in Andhra Pradesh has to be blamed for the
debacle that has been created.

There are little more facts also. The Central Government has, undoubtedly, said that Telangana will be formed and a
process will be initiated...(Interruptions). 1 am saying that a process will start...(Interruptions). Please listen to me. I am
saying that a process of setting up of a State will be initiated. But it was not done and that has created a serious crisis.
Please Mr. Rao, you cannot say that there is no crisis. There is a crisis. Therefore, the indecision of the Government of
India can be taken to be a factor which has aggravated the crisis in Telangana.

I remember there was a Committee set up under the Chairmanship of Mr. Pranab Mukherjee and only one Party has not
given an opinion. Sushmaji has forgotten to say that...(Interruptions). No, it was the Congress Party...(Interruptions)

MADAM SPEAKER: Shri Dasgupta, please address the Chair.

SHRI GURUDAS DASGUPTA : I am saying the Congress Party had not given their opinion in the All Party meeting.
Therefore, situation is very bad today and it needs a solution.

Madam, T am coming to my question. T would like to refer to the statement of Shri Chidambaram. He is always looked upon
as a man of strong will. He always says that he is a man of strong will and I do not doubt the strength of his will, though I
may have differences with him. But is it the statement of a strong personality? It is full of indecision. He has only quoted
some recommendations. These are all options. What is the Government of India saying? It is saying from the beginning that
consultations will be made, consensus would be sought to be done and will be done at an appropriate time, may be the
appropriate time will be when Shri Chidambaram will not be in power or will not be in office. What is the appropriate time?

Therefore, my accusation is that the active role that the Central Government had to play in order to sort out the issue was
not done. It is a disservice to the nation, not a disservice to the Telangana alone. Please let us not stand in solidarity with
Telangana only but let us also stand in solidarity with the whole of Andhra Pradesh. The whole of Andhra Pradesh is
burning, not Telangana alone. Therefore, this indecision, this insipid character of the statement, this failure of the
Government to reach a consensus is because their house is in disorder. He has to make a statement.

MADAM SPEAKER: Please come to your question.

SHRI GURUDAS DASGUPTA : I only have a pity for a strong man. I am very categorical. I support Telangana. But I respect
the emotions and sentiments of the people of Rayelseema. I respect the sentiments and emotions of the people of the
coastal area. I have a respect for them also. I cannot say that I stand out only for Telangana and the rest of Andhra
Pradesh should go to hell. No. I stand out for the whole and find out a solution.

MADAM SPEAKER: Put your question please.
SHRI GURUDAS DASGUPTA : Madam, I am coming to my question...(Interruptions)

Madam, the point is that I plead for peace in Andhra Pradesh, I plead for ending of turmoil in Andhra Pradesh, I plead for a
consensus on this issue in Andhra Pradesh. I must remind the supporters of Telangana that you cannot get your demand
realized through coercion. You cannot get the demand of Telangana through coercion, you cannot do it. Yes, I agree that
there should be consensus, but the Government must take the steps. They are responding only when she is raising it.

MADAM SPEAKER: What is happening? Please put your question. You are such a senior Member.

SHRI GURUDAS DASGUPTA : Madam, I support Telangana, I respect Rayalaseema. I support Telangana but I respect the
coastal region...(Interruptions)

MADAM SPEAKER: All right. Thank you so much. You have said what you had to say. Now, please take your seat.
...(Interruptions)

SHRI GURUDAS DASGUPTA : Madam, what I am saying is that while supporting the people of Telangana, I do not show
any disrespect to Rayalaseema or coastal region, but there has to be a consensus. Transition can only take place through a
peaceful way in a democratic system. I want a democratic and a peaceful solution.

MADAM SPEAKER: Thank you.
13.00 hrs.

...(Interruptions)

SHRI SARVEY SATYANARAYANA: Madam Speaker, I thank you very much for giving me an opportunity to speak in this
august House over the issue of Telangana where I come from. I am a pukka Telanganite. People in Telangana are
sacrificing their lives. They are committing suicide. It is a sensitive issue. The whole Telangana is burning and as you said,
even Andhra Pradesh is also burning. ...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) 3€]
31e18T FBNGAT & 3T ST, 34 T A I WP ardfena @2 3 & You address the Chair.

SHRI SARVEY SATYANARAYANA : Madam, I am very much thankful to Shri Dasgupta and I appreciate his stand. All these
years, his Party was not supporting us. Madam, I am thankful to him that now he has come out with a statement
supporting the demand for a separate understanding the sentiments of the people there. We are very much thankful to him.
The whole is thankful to him but I have a personal request to make. He should ask for a separate and not for Andhra State
and all that. oot @5 o &t Jrwar /5 Rre oft 33t slie ue st a3 o & @ Aoft arfdy; I3 diodt o den 5 Aciomon e, 3 e A
Acioron & @i¥ 3 ar oft aifdw, ...(Interruptions)

SHRI GURUDAS DASGUPTA : The BJP has an axe to grind....(Jnterruptions)

JHERALT FBNCAT  IRGIRA GIA IT Sff, A 3muent aren 3t orm 3? You please sit down and Shri Satyanarayana, please address the Chair.
30U JoTat TRl 3FA DA &) A aR-aR XS 8l 33 & Al 31U aR-aR IoiA dlcior?

off a1 AeaomerwT @ dAsar it & wsi A soraror A A yreforr wxonm b saTSt Srar Mforen Sft, fte derufor, widr urdf ofts2 I consider
Shrimati Sonia Gandhi as my mother. She gave me rebirth in politics. ser 2nféren sft wsi &t siie Aciomon &t e Forcdt ar
3fbotecft dcfomon @1 s93 very soon expedite &t rwar em Today she is not here with us. She is hospitalised. I pray God on
behalf of the entire people of and this House that God should give her patience, strength and good health and she should
recover very well. She must come back with very good health and do justice to the people of because she has always been
saying that she has not let the people of Telangana down.

The chapter of Telangana is not yet closed. The debate on is still on and that is the reason why I have been trying to
convince all the political parties including the Opposition to have a consensus on the issue of . Since there was no
consensus, this issue was getting delayed but due to different statements from the Government, from the Congress Party



and other political parties, people of are at a loss to understand the matter. They have developed a fear psychosis that a
separate may not be formed and that is why, people are committing suicides. Let us not play with the lives of the people.

Telangana was a separate State or for that matter, we were a separate country. We were called the Hyderabad State. We
got Independence only in 1948 and not in 1947. We were ruled by the then Nizam. s> urt gjcdbt Fet e e ctera J9n; 3A
o1 @1 5t oft ¥M3oc 3, a5 et wacnar o a5 dfdcoy Ao em We were merged with the Seema Andhra people on the basis of
linguistics, language and all that. These Andhra people were with Madras State. There is no doubt that they are our
brothers and sisters. aigrer 22 @ separate @2at ¥ ard A duct v eI saws 3y, dierms they wanted to come out from the
Madras State. They demanded a separate State and on the basis of language and all that, we were forcibly merged with
Andhra Pradesh. At that time they had even demanded for a separate Madras State because they had contributed much for
the development of Madras. But Madras was not given to them as they are now demanding Hyderabad as their right on the
plea that they have contributed so much for its development. On the same lines, they had demanded in those days. It was
not considered too but was merged. On the day it was merged, as Shrimati Sushma Swaraj has said, Jawahar Lal Nehru
has commented on it.

Telangana is an innocent baby. Being married to a mischievous boy, they should live together for long and as much as they
can. But if this innocent baby demands a divorce, it should be granted. s for srrs? ciret dle% Sft @it & iz it Jorchl oraret,
31T Jorcht it 2R Sft, sert aiwemr, she is prepared to fulfil that commitment. She understood that a lot of injustice has
been done to the people of Telengana. They are being treated as second class citizens of this country. They demand
justice. The development is not taking place there....(Interruptions)

STEALT FBIGAT & 3 Yool Yfsdy

off 5 AIGIRRIV § B wedl B fore usts ordf 3, san¥ acal B fere oitvfar ord 3, soy urr $53¢ oréf 3, &t 3k oft ordta &, so0ilic cter 3,
Iy ool 3, 91 E2-TD DY AN 3, A WMol RBrguerer 3, a1 Aawt ared 3 amer oft Acioron A fpperer B g sft, we will allow
everyone to stay in Telangana itself. We will not ask anybody to go away from Telangana as KCR has said: ""dcismon aict
il sy arer sl Congress is not for the bhago slogan and we are not for bhago slogan. Everybody should live. Why are
we demanding Telangana? Telegana is for self-respect and self-governance. The State wants a development. That is the
reason we have been demanding Telangana. A lot of people have laid down their lives. Even the hon. Minister of Home
Affairs has made the statement on 29t in both the Houses of Parliament. Again, on 23 there was a statement issued by
the Government about the people who have lost their lives. More than 600 people have lost their lives. We are very sorry to
say this. As Shrimati Sushmaji has rightly pointed out, one person s, as a1t ¥gEt 20 et @1 aear B! A6t D2 FATS B2
forem) gferar arel, sl @al areY, wizeac didt, aedl B AW o BIB A2 9K b Acklon ordl RPN sAfere F 712 IaT &) et 3 AHD A
Jafiwrss w2 33 & That was the reason in the last Session we have created pandemonium here. We said, “yes, we will
commit suicide' zar smer aedl @t Jiz 7R ol A2, Acimen Aw: 3y As Bal Gangadhar Tilak has said, "Swaraj is my birth
right. I will have it". Sarvey Satyanarayana and the Telangana people, ar @3¥s st 31T e &t @ @gon & Acionon garr @et
arse 3 We will have it and we will take it. The creation of separate Telangana is imminent. It should be given and nobody
can oppose that. Shrimati Sonia Gandhi is our Leader. She has made up her mind to give Telangana. That was the only
reason....(Interruptions)

STEALT FBIGAT : 3T Yoot Gfsy

off 5 FAIGIRRIVT © FidGe, Aciomon 3 cllor 312 23 &) Acilol Bt AR @A Jrar PF e A 5 wandter of fsrser fover aY 3T 3 dieror wr
e Gifdne 3F Jywen Sft from fifsrr o1t §, 3 apearr arwp Sft sft Srron fifsrr o1t § it arT w2 Aqgy Madam, I must be in a position
to give my presentation. st 2t gforen 3 2ét & s Actomor 3 e 2ot arem 3?7

MADAM SPEAKER: I am giving you the chance. So, please ask your question.

off 7 AIIRIVT : Acionon @Y carr fBrcen, dAciron Y sif¥edr Brcom @ivr sz e sxofdic B dmw A A B 8 @1 3, ot s8¢,
Aol S 512 frclom| 34 SN B AR & oI5 W 3 vt Recdie S B dols A FAN T SMlol & 3B 3 3l sAifere s Rrgerer 3 aimer g
waeeresl Riser a2 aR 3) Ministers are not going to their offices. aimr 3¢ aroldic @i g1 3w Yoi s1301 w2 dai P oft ordl w2 a1
3, o, feneff Jqyer ordf o 23 & 3l ¢ ol ordl @2 a1 3| sl A I~ A oRn 3, sl B yf wraven Feifdr A orft ) et w2 ot
Rorsor forem, &t oft Romsor o anfde, Aftvor spr & aft Romser e, PR A s a1 off Romgor Sar A st Actoron B} art 2ot arem I oft
ordl @, usi @ oft @t waor aren ordl 3 uren) D cfts2 ordl 3, A s et wom A gy B Raenw ordf swem 1 will not defy my
Leader. I will not challenge the authority of my Leader. I am a loyalist because she gave me birth in politics.

Madam, as she said, it was a birthday gift given by Shrimati Sonia Gandhi on 9t December; 2009. It was really a birthday
gift to the people of Telengana. Once she has given the birthday gift, she will not take it back. It is true that once she
commits or promises, she will abide by that. The only thing is that certain disturbances have been created. That is the
reason it is getting delayed. Shri Ghulam Nabi Azad is our Leader. He has already started consultations. He is trying to find
out a solution. As soon as the discussions are over, definitely the Bill is to be placed in the House.

And, it should be placed in the House. srdican, 3gerars & @iy 3 A cilor ypd 3| Aciomon Joir 3 it &Y oiéf it Aciolol Y forrer et ar
iorer Aycdt domsly AT 91 VAT AlerY B et YuE SGAIS DY BIB? Acioren S A af they will agree. ... (caurer)

JERALT FBNCAT 3 3T T IS 3oy fperoft 32 drer forem; srar Frarer gfesx itz Ay

9ft I FTOIRRIVT § 3c2iars vt i ol ol 3 Earar aAl BrR & el 8 BrR & rer wrcht aer S 391 3l |t 3t & &9 sl wda
Aciomor <Y, dar ordf ater 3 Nothing more and nothing less. dcitren aon At 3a2rare ¥ 2irer o2 fieif @t Ao atem, Nothing more
and nothing less.

FAIGN, s At fiforees maa of vy Fecdc 3 aft-apft diem 3 offgprur wardt & @ 3 The Sri Krishna Committee was appointed with
reference to the demand for a separate State of Telangana as well as the demand for maintaining the present status as the
united Andhra Pradesh. @ at diciomron dieiY @ arie ger dicil, a1 a2 3 wact sieft 3) Of course, the Sri Krishna Committee is not
the Supreme Court for us, the Telangana people. Their findings are not binding on us. Even we ignore the Government also.
ag Y g wa¥ B Bed A S0Py safere sreldr aalfds spfl-anft scgr gan 3 o Aciomonm A s Rveroft mfdrer g€ 3 sor coll B Wferfeaver sexve
3, A citor ot Wferdfdrioat ordl 21, DA ol of g RS ferxdt 3, sarfere gar 33 o1l arroret AMewor 1 Reedfe I daer A dise yP on 3 o &f ar
oIt ket Aciorar A fore Y okt ©: digear A v oft @, Ao aft A, Vo @A, Ao A, sefo eror BY e rwT <f? This itself is a
wrong statement. safore g saia BXdlae @ 3...(caator)

Regarding deletion of Paragraph 14 ), 1 think that issue is
Aottt B @iz 3 ot 9 e d arg ol Rede & e, Aa ol o Jorhl srerdt uavdl efty Foalor war @ Ricras Araa BT Acird V2 aldy
Afdor A R &t aew A @iy Our appreciation and our thanks are there to Shri Chidambaram. aiféser was arer aen g€ 14(ew) 3,
He is clearly mentioning that the Central Government will reiterate the State Assembly to get it passed again. vas ar2 edlsarcht
3 14(ww) B Reftoror B @i 3 urr & SR Y v ar2 b2 Rsticygror urr w2ar Bt @@ 1w 3? AG WoIRISET cile o B aots A T 71
@ ) wAfiftre s clor eiRe @2 2 ) Wit IS ordl Aeft arfde; Now, this matter is settled. No doubt, it is going to help us. afaser
14(uw) A o1l Ao, 2ol as D G Storer digol oI A, AT BYE afloror adise B BT Jo A AchToll DY GART ofdl FIdkam| Aciror Y
Rrb Aaxe ¢ Jor A & carr G s s Po ot s clor ordl 0Py saAfere & Acioron Ase s AP A Jour arfde; "The process
on Telangana will be initiated and an appropriate Resolution will be moved in the House, and almost all the cases that are
being booked against the students will be withdrawn..." - sa1 gore 3 Qar fiifrees amsa o 9 ez @ oif Recile e §, oz 10
AR B 2AAG B Aoil Al I Redle e 3, Wt awr 3? ag A Fema A 3con a¢iar Rcdle ol 3 By when will you initiate and when
will you complete it? There is no time-bound programme in that. An Appropriate Resolution should be moved. It is not
necessary that it should be approved with a majority. It is not necessary that it should be approved unanimously. It is
sufficient if it is placed in the House and discussed. @ @i 2 siiz ww art & 331 seedic # "All the cases that are being booked
against the students who participated in the agitation will be withdrawn&€|" - aftor st v gt ordl gam 8, we are very
sorry to say that. as sft @en aifée, 14(ww) oft seron aifdw, Acimon 3 Ao aifdw

37ERAGT FBIGAT : 31 3T 3MoiT AT AATH DR

off I ARIGIRRIVT & JF I B2 3BT §| Waasel et woftorer B ara Hsar o dicht, ag A @ ) Acomen ¥ spR clavrer RSN A delom
e B g-ord Ao 3ift eoRcTes PR AR ol B fore dt sy ySor Re fapde @3, Afdvor weter sicft @aftorer @ Jor el ot, who are
at the helm of affairs, they have ignored and they have formed the State. ew ar sz wad 2 fi> Ados vasmedt Wiz o
freer SIe-8Ie e &, Aa clloll Bt AT Jolat 3iiz 8 ApT Al I AchIeI Bl Sits Y

3t Aciomman Sits 39y It is clearly a message of opening Pandora's Box. @ wa avcfier #3tsr sieen, 3@t dcioren worrer & fére Afdbs:
w3 dictor SiA TSN it @Y 3T Do AG AT WD, Aforn Sff, qerorsicft 2 foreror wr3frer amw fiforest ordf dier 37 &) Aftpor as
aret 3 2w 3 In UPCC, there was an unanimous resolution passed for trifurcation of the State of Uttar Pradesh into three.
This is the resolution of the Congress Working Committee. @idjt afdbor aarct w1 Isitegygror e, safere Jfcbs warmeediadt dcft ar;
Aot gat¥ iy 3lie Ieret 2far B ot 6 3 3 5 Afbs v & o 3 sl Aciormon ord i 3 PrEcARIe 31w Bac B s A
A acd #1233 3) AMbs wenmedt Bact 3R Yo b e & o, afew Srst st arior 3, Jordht Ryproarr <fifdre s Ffore afs Aorotact arior 3
Y Jo& i RrRT W S9T 3MSTie §3 &, 3 AT Rcor s A 3z 31T Rodol A6 &, a6 3 3% ABA ) 3ol clloll of IJTAIcl, SRAVS
M weliere e 3. (carer)

HEAGT FBXGAT ¢ 3 A5 SIISY

8€| (czrauror)
JNERALT IFBNCAT 3 3 M IS SIISL) 3 3oft aret 5 g J)
8€} (caaerer)
off 51 AT & Achoron wr rren A aite wordte b wret 3 aft emy Aot soalor 3A sooi2 e B arie Y31 B s of 2ft Y A

Arer? feren 3 A 53 UGD Holloll araer &
"I have had the matter examined. The Government of India is of the view that regional disparities in
economic development can be tackled through planning and efficient use of available resources. The
Government, therefore, do not propose creation of separate State of Telangana."
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A 32 3) Afvor & 91 3, A 331 WRI A 3 o & ure, Ao ATt A Ackien B Store @Y fearor B fore v areedt offer A ame ) 3a
fesor Afg amu Aefomor & S AY ISt sroft Yreetwt ord Axefty 3 IR A MG AcioNont S fm Berr AY ST B T oHf W2 B A 32 5,
Afdpor 31X ordl) Aot ot ¥ fore 32 ame, Afdpor goe ... (waror)

MADAM SPEAKER: You made it into a debate. It is a "Calling Attention' of the Minister.

off A AAGIRRIVT : 330 IWRI AGar oIRTg, 3iigg Y1 b liw Riferzez & (Interruptions) G€; * 3odial dididt 1 wat b Aciorol ol Joit
e SARTE Sodldl Akl Ase ol ). .. (caeer)

MADAM SPEAKER: All right. This will not go on record.
(Interruptions) 3€] »
MADAM SPEAKER: Dr. K.S. Rao.
Nothing else will go on record except what Dr. K.S. Rao is saying.
(Interruptions) G€ *

DR. K.S. RAO : Madam, I sincerely thank you for giving me an opportunity to tell the fact prevailing in Andhra Pradesh. I am
particularly requested to, because only people who are supporting the demand for a separate State of Telanganae;..
...(Interruptions)

offoreit ST FAST : FAGA, T Sord &Y civor Aretar?
MADAM SPEAKER: T have my own special discretion and I have allowed him.

DR. K.S. RAO: Only because the responsible Leader of the Opposition representing the whole country, and a major
opposition party has raised this issue, I had to speak today. If it were to be a Member of Parliament from Telangana, I
would not have bothered so much about it because by virtue of his being from Telangana, naturally, they would like to say
so. I have no objection on that. Here, I will quote some of the points mentioned by our Opposition Leader.

Hon. Sushmaji was telling that some Congress leader; in a public campaign during the election in 2004, said that they will
give a separate Telangana State. She also says that it is mentioned in the Common Minimum Programme and also she said
that it is mentioned in the President's Address. I want to make a statement here that nowhere a separate Telangana State
was promised. But on many of the occasions, it is said ...(Interruptions) 1 am talking about what hon. Leader of the
Opposition has said. Nowhere is it mentioned categorically that a separate Telangana State will be created. But it did
mention that the difficulties and the conditions prevailing in Telangana will be considered. If there are any regional
differences in the development and if there are any grievances regarding employment, education, health care, they will
definitely go into the details and address all those things. If necessary, the Government of India may ultimately decide to
give a separate Telangana State for which we will not have any objection.

But the point here is that the hon. Leader of the Opposition is finding fault with the Congress Party. Let me quote what her
party said. In their Plenary Session in Kakinada in 1998, your whole party said, 'one vote, two States'. They said that if one
vote is given to the BJP and its supporting party, they will give two States. That means, they will divide Andhra Pradesh
into two States immediately. She is the leader here, though she might not have been present there on that day. But who
was responsible for it? Immediately after 1998, when they came to power they forgot that and the excuse they gave was
that the TDP was not willing and so we will not give a separate Telangana State. ...(Interruptions) This is the letter which
Shri Sarvey Satyanarayana has quoted. ...(Interruptions) Now a responsible party with no representation from Andhra
Pradesh in Lok Sabha today, they are pleading about the conditions prevailing in Andhra Pradesh. How pathetic is this?
...(Interruptions) They do not even have one MP from Andhra Pradesh. ...(Interruptions) Let them go and fight the election
there independently. ...(Interruptions)

MADAM SPEAKER: Satyanarayanaji, why are you standing? Please take your seat.
...(Interruptions)
MADAM SPEAKER: Nothing will go on record except what Dr. K.S. Rao is saying.
(Interruptions) 3€] »
MADAM SPEAKER: Satyanarayanaji, please take your seat.
...(Interruptions)

DR. K.S. RAO : Madam Speaker, Sushma Swarajji raised this issue pertaining to Andhra Pradesh where not only they do not
have any representation in Parliament, but they will not get even 2 per cent of the vote in Andhra Pradesh if they were to
go alone in the election. They must either associate themselves with the Congress or TDP or some other party. Otherwise,
there is no existence of BIP in Andhra Pradesh and they are now pleading for a separate Telangana State. ...(Interruptions)

MADAM SPEAKER: Ganesh Singhji, why are you standing? Please take your seat.
...(Interruptions)
DR. K.S. RAO : Madam, Srikrishna Commission was appointed by the Government of India...(Interruptions)

Srikrishna Commission was appointed by the Government of India with the consent of all the parties of Andhra Pradesh.
Every one of us had agreed that we will abide...(Interruptions)

3reALT FARI: s ST A
€] (cuamer)
MADAM SPEAKER: I have given him a chance to speak; let him speak.
...(Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) 3€]
DR. K.S. RAO : I will limit my expression on the BIP; no more on BJP.
My point here is this. A major opposition party...(Interruptions)
MADAM SPEAKER: Nothing else will go on record except what K.S. Rao jiis saying.
(Interruptions) €/ *
SLALT FBNGAT: do SIS ol 3o dlictor w1 et foen 8, stz o forem 8 ama Io Sy
€| (craurer)
3re18t ARGAN: S 3, Ao Sirs 39 Ao oirs 3 off A
€} (cerauer)

DR. K.S. RAO : Nobody else is asking the question; he has to ask the question. ...(Interruptions). Okay, I will leave it. T will
not touch over BIP. Now let me say about the position in Andhra Pradesh....(Interruptions)

HEALT FBNGAT: 31U b2 313 8 91, Fo oS
8€] (camer)

DR. K.S. RAO: Madam, Telangana agitation is a golden history. It was started by discontented politicians be it Congress or
be it some other Party....(Interruptions)

MADAM SPEAKER: Dr. K.S. Rao Ji, you ask your question.
...(Interruptions)

MADAM SPEAKER: I am asking him to ask the question.
...(Interruptions)

DR. K.S. RAO: Andhra Pradesh was formed not because the people of Rayalaseema, of coastal region wanted it.
...(Interruptions)

MADAM SPEAKER: Dr. K.S. Rao ji, you ask your question.
...(Interruptions)
SMEABT HBGRIT: 3 IS Al B33 3y IS, Aot Pw B o

DR. K.S. RAO : 1t is the Telangana leaders sacrificing the position of their Chief Ministership. Dr. Burgula Ramakrishna

resigned as Chief Minister, passed a resolution with more than 2/3™ majority asking Andhra region to join and make
Vishalandhra...(Interruptions) But the discussion went on in Parliament. ...(Interruptions)



3iegt #ABIGAT: Io 15| 3y oft o S 3 it AR

€] (cuauer)
3TEAGT HAIGAT: 3T I S5 3 aft A
€] (cuauer)
MADAM SPEAKER: Will you ask the question, Mr. Rao?
...(Interruptions)
MADAM SPEAKER: Please ask the question.
...(Interruptions)

DR. K.S. RAO : Madam, 2/3™ of the Assembly of Telangana, of Hyderabad had approved this....(Interruptions)
MADAM SPEAKER: You please take your seat.
...(Interruptions)
DR. K.S. RAO : Madam, you must hear me also. You permitted them so much today.
My point here is this. I am also the people's representative....(Interruptions)

MADAM SPEAKER: Hon. Minister.

...(Interruptions)
MADAM SPEAKER: Please take your seats.
...(Interruptions)
JEALT IBIGAT : 3 IS SIISYY
&€ | (caaumen)
MADAM SPEAKER: Please sit down. You also sit down.
...(Interruptions)
JERAGT FBIGAI : 3 off A5y
€ (craumr)

MADAM SPEAKER: Please sit down. This was the Calling Attention and I think all the hon. Members who had listed have
spoken. I request the hon. Minister to reply.

...(Interruptions)
SHRI P. CHIDAMBARAM: Your name is not here....(Interruptions)
MADAM SPEAKER: Please sit down. Let the reply come.
...(Interruptions)
MADAM SPEAKER: Only the statement of the hon. Minister will go on record.
(Interruptions) €+
SHRI P. CHIDAMBARAM: Your name is not here. Please sit down.
MADAM SPEAKER: Please sit down; the hon. Minister is speaking.
...(Interruptions)
MADAM SPEAKER: Nothing will go in record except what the hon. Minister is saying.
(Interruptions) 3€] *

SHRI P. CHIDAMBARAM: Madam Speaker, I rise with a sense of sadness that this Calling Attention Motion has become, as
I fear, into a very divisive debate.

Please understand that there are a very large number of people in Andhra Pradesh who are divided on this issue and
nothing should be said and done in the Parliament that will only inflame passions there.

My effort from the very beginning has been to tell the leaders of Andhra Pradesh that the solution to the problem
which has arisen — demand for Telangana on the one side and the demand for maintaining a united Andhra Pradesh on the
other — must come from the Telugu speaking people. It must come from the people of Andhra Pradesh and the Government
of India can only facilitate the solution. That has been my approach.

In fact, those who attended the All-Party meeting on the 5t of January, 2010 and the All-Party meeting on the 6 of
January, 2011 will know — I said this repeatedly — that Parliament can only facilitate a solution, the Government can only
facilitate a solution, the solution must really come from the people of Andhra Pradesh.

Madam, there is indeed a long history. That history is well known to everyone. The hon. Leader of the Opposition, in her
wisdom, referred to that history. I am not quarrelling with her recounting of the history. But the fact remains that while
there is an old history there is also a recent history. She referred to the Report of the States Reorganisation Commission,
the Gentlemen's Agreement of 1956, the amendment to Article 371 (1) of the Constitution, the six-point formula of 1973,
the introduction of Article 371 (D), and the elections to the State Assembly in May, 2009. All this is a part of that long
history. But there is also a more recent history. Unless one looks at those events, it will be difficult to understand why the
Government of India is proceeding with great care and caution.

As recently as December 7, 2009, there was a Business Advisory Committee meeting followed by an All-Party meeting in
Hyderabad. It is based on the minutes of those meetings that the Government of India, through me, made an
announcement on December 9. I sincerely hope that no one is so naA Ve as to believe that an individual could have made
that announcement without a decision by the Government or without a decision by the leaders of the Government. But
shortly after that statement was made on December 9, the situation at the ground altered. That is an undeniable fact. The
principal political party in Andhra Pradesh and the principal Opposition party in Andhra Pradesh divided.

1 did not divide them. No one in this House wishes them to be divided but the fact is that they are divided. And when they
divided, the Government of India was obliged to take notice of that fact. ...(nterruptions)

SHRI M. VENUGOPALA REDDY (NARASARAOPET): Including your Party. ...(Interruptions)

SHRI P. CHIDAMBARAM: I said so. Did I not say that? I said the Ruling Party in Andhra Pradesh and the principal
Opposition Party in Andhra Pradesh. None of us wanted them to be divided. When they divided, we had to take note of the
altered situation and then we made a statement on December 23. After that, the Srikrishna Committee was appointed.

Now, I do not think that in our anxiety to score a point over an imaginary adversary or a real adversary we should run down
a distinguished Judge like Mr. Justice Srikrishna. Of course, the Committee consulted everyone. The Committee consulted
the Finance Minister as the Committee was bound to. The Committee consulted me. The Committee consulted everyone.
But we did not tell them what they should put in the Report. It is not the business of the Ministers of the Government to
tell a Committee "do this or do that or write this or write that". If they wrote a Report, they are the authors of the Report
and they take responsibility for what they write in the Report.

But in our anxiety and in a situation of inflamed passions, I respectfully submit that we should not run down a
distinguished Judge like Mr. Justice Srikrishna who has served this country with great distinction for many years. What has
he done? He has adhered to the Terms of Reference. The Terms of Reference did require the Srikrishna Committee to
explore the options that are available in order to find a way forward. In his wisdom, the Committee's wisdom, they have
explored the options, they have given six options. It is for us, the political parties which are represented in Andhra Pradesh
and with the support of political parties in other States — Parties in Uttar Pradesh, Orissa and Punjab - to find a solution in
this House. And that is precisely what I am trying to do in the Government and what my colleague, Shri Azad is trying to do
in our Party.

I am sure each one of you in your party has also got a person responsible in your party to find a solution. This is nothing
unusual in party based democracy where the Government does its work as Government, party leaders try to find a
consensus within their own parties. There is nothing unusual.

Therefore, my respectful submission is, let us not say or do anything that will only — I have to borrow the words of my
friend, Mr. Gurudas Dasgupta — add fuel to the fire. The attempt must be to douse the flames, to douse the passions, and
let us try to find a solution.

Madam, this is the Call Attention. I have made a statement. I can be asked to clarify my statement. But there are some
things, which I cannot do; I cannot clarify why the Justice Srikrishna Committee added the Chapter VIII and said, 'this
Chapter may be classified as secret'. How can I clarify that? I got a Report in which one Chapter is marked as secret; it



reméins sec}et. Now, the matter is being debated in ihe Andhr’a Pradeéh High Court. A Iearnéd single Judge for whom I
have great respect, passed an Order but the Division Bench has stayed that Order. Now, what can I clarify there? There is
a Chapter, which is marked as secret.

SHRIMATI SUSHMA SWARA]J : Just one minute, please.

I did not ask you to clarify. My question was very specific — Is there any Chapter by the name of Chapter VIII marked as
secret?

SHRI P. CHIDAMBARAM: I am answering that ...(nterruptions)

SHRIMATI SUSHMA SWARAJ : That you have admitted.

SHRI P. CHIDAMBARAN: I am answering that.

SHRIMATI SUSHMA SWARAJ : I never asked you to clarify.

SHRI P. CHIDAMBARAN: Thank you.

SHRIMATI SUSHMA SWARAJ : My only question was : ar eﬂcgf\uu o 3 v A ve an AMAe Aras ar?
SHRI P. CHIDAMBARAM: There is. I am saying so.

SHRIMATI SUSHMA SWARAJ :This was precisely what he has said.

MADAM SPEAKER: All right.

SHRI P. CHIDAMBARAM: There is a Chapter. It is marked 'secret'. Whether it should be made public or not, it is a matter,
which is Adsub-judice in the Andhra Pradesh High Court. A learned single Judge has pronounced an Order and the Division
Bench has stayed the operation of that Order. Therefore, that matter is sub-judice. That is the best I can say.

SHRIMATI SUSHMA SWARAJ : But the judgment is in public domain.

SHRI P. CHIDAMBARAM: Of course, it is. The judgment will be in the public domain but the judgment is not operative. It is
stayed.

SHRIMATI SUSHMA SWARAJ : 'That judgment is not operative' means what? I am telling you. ...(Interruptions)
SHRI P. CHIDAMBARAM: 'The judgment is not operative' is something, which any lawyer knows...(Interruptions)
MADAM SPEAKER: Let him reply.

SHRIMATI SUSHMA SWARAJ : What is the operative part? The operative part is that you make it public within two weeks.
That is the operative and that has been stayed. That has been stayed na?

SHRI P. CHIDAMBARAM: Sorry, Madam. 'The judgment is not operative means ...(Interruptions) I will tell you what that
means.

You have asked me a question; let me answer. 'Judgment is not operative' means the conclusion in the judgment and the
reasons leading to the conclusion are being reviewed by a Division Bench, and, therefore, cannot be implemented or relied
upon.

SHRIMATI SUSHMA SWARAJ : But not the contents of the judgment.

SHRI P. CHIDAMBARAM: Who says? Nobody is erasing the content....(Interruptions)

SHRIMATI SUSHMA SWARAJ : T was reading from the contents of the judgment.

SHRI P. CHIDAMBARAM: Anyway, I agree.

SHRIMATI SUSHMA SWARAJ : Mr. Home Minister, I was reading from the contents of the judgment.
SHRI P. CHIDAMBARAM: I agree Madam.

MADAM SPEAKER: Let him reply.

SHRI P. CHIDAMBARAM: I agree Madam, my law may be rusty; I agree. But this is how I understand the
law...(Interruptions)

Kirti Azad, please. Kirti Azad, take law from me; I will take cricket from you....(Interruptions)
SHRI KIRTI AZAD (DARBHANGA): Do not take it from Dhoni, now...(Interruptions)

SHRI P. CHIDAMBARAM: The conclusion of the judgment and the reasoning leading to the conclusions are being reviewed
by a Division Bench. The judgment has been stayed.

Number two, Madam Speaker, a young boy comes to Delhi. It is reported that there is a death. Police are investigating it. It
is suspected to be a case of suicide. There is a suspicion that the note reportedly or allegedly written by him was in his
pocket. The matter is under investigation. Now, what can I clarify? Can I assert, like some have the confidence to assert
that it is a note written by him or can I assert, that it is a note not written by him? Can I assert it is a genuine suicide note
or can I say it is not a genuine suicide note? Every death in such circumstances saddens us; it diminishes each one of us.
one of our young men, for whatever reasons, driven by whatever motive, by whatever passion, by whatever resentment, or
by whatever anger, if he commits suicide, it diminishes each one of us.

My sincere appeal is, let us all join and appeal to the youth of Andhra Pradesh, please do not take these extreme steps
while we debate the subject now.

Number three, the hon. Leader of the Opposition said: "Bring a Bill, we will support.”
SHRIMATI SUSHMA SWARAJ : Yes.

SHRI P. CHIDAMBARAM: Well, that is her party's political position. I am not quarreling with that political position. Her party
has obviously changed its mind.

There is nothing wrong if people changed their minds....(Interruptions) 1 am not denying it. For example, the then Home
Minister on the 15t of April 2002 in response to a matter raised in the Lok Sabha said, "I have had the matter examined.
The Government of India is of the view that regional disparities and economic development can be tackled through planning
and efficient use of available resources. The Government, therefore, do not propose creation of a separate State of
Telangana." That was the position then. If they have changed their position, that is their privilege. A political party can
certainly change its position....(Interruptions)

Advani Ji, I am not saying anything wrong. All T am pointing out is that in 2002, the BJP had a position. In 2011, the
Leader of the Opposition says the Party's position is different. Therefore, both are facts. I am not criticising you for that. All
I am saying is, as Government, we have to follow a particular process in order to find the solution, and in that process, we
will certainly take note of the fact that notwithstanding the earlier position, the principal Opposition Party in the Lok Sabha
today maintains that Telangana should be created. This is a factor that we will certainly take into account with the respect
that it deserves.

At the same time, I must also tell, Madam Speaker, that there are eight recognised political parties in Andhra
Pradesh. One of them, the PRP, has announced that it will merge with the Congress. That makes it seven. But a new party
has arisen, known as YSR Congress. There are still eight parties represented in the State Legislature.

Now, what is the position of these eight parties? Three parties, including the BIP, are clearly for Telangana, TRS, the
CPI and the BIP. One Party, the CPI(M), is opposed to the creation of Telangana. Three parties, and perhaps, the eighth
partya€”l say this with cautiond€”have still not made a final decision. The Congress Party has told me that they have not
made up their mind finally. They are still in the process of consultation....(Interruptions)

The TDP is divided and they have told me, as the Party, the TDP, has not taken a final decision. The YSR Congress, a
new party, has not told us anything about taking a final decision. In fact, according to my reports, in their Conference which
they held a month ago, they did not take a final decision. And, the MIM told me that they would like to know the decision of
the Congress Party and the TDP before they make up their mind. So, there are four parties which have not made up their
mind. I told them I will call another all-Party meeting when all of you are ready to come and give your views.

We called a meeting on the 5t of January, 2010. We called a meeting on the 6" of January, 2011, and I said I am
ready to call the next meeting; please tell me whether you have come to a final conclusion. But the fact isa€"this is what I
want the House to kindly understanda€"that there are, at least, four out of eight parties, which have not yet reached a final
conclusion. T envy a party which has already made up its mind. I wish the other four parties will quickly make up their mind.
But the fact is, four parties have not yet made up their mind....(Interruptions) Please, this is a serious matter. And, we are
urging the parties to kindly complete the process of consultation quicKly....(Interruptions) That is what we are saying.
Kindly complete the process of consultation quickly so that we can call a meeting and we can take a decision based upon
what they report to us at the meeting.

Madam, I do not think I have to say anything more. All I can do is, I would urge all the political parties to kindly go



through their process of consultation and kindly come and tell us what they would like us to do. In the meanwhile, please,
for the sake of our own children, let me tell you that these are our children. These boys and girls of Osmania University and
Kakatiya University are our children. These boys and girls, who are sometimes demonstrating in Hyderabad and sometimes
demonstrating in Vijayawada, are our children. Why should they die? Why should they be injured in a /athi charge? Why
should they suffer injuries? My appeal is, please allow the process of consultation to be taken to its logical conclusion.

It may take a few weeks, it may take a couple of months or it may take three months. But, we must be patient. This
involves the future of about 12 crore people in Andhra Pradesh. There are many, many more Telugu-speaking people all
over the world, who are watching what is happening to their beloved State of Andhra Pradesh. So, my appeal is, please
allow the process of consultation to be taken to its conclusion.

In the meanwhile, Madam Speaker, I sincerely appeal through you to the people of Andhra Pradesh, especially the young
men and women to maintain peace and harmony until we come to a conclusion.

(Placed in Library, See No. LT-4635/15/11)



